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Shrimati Lakshml Menon: I do not
know about the response to the letter 
sent by the brother of the murdered 
man But every effort has been 
made A question has already been 
answered on the floor of the House 
that because of the absence of local 
police system, it was not possible to 
conduct the enquiry except with the 
aid of the central system As I have 
already pointed out, tlfe Advisor of 
the Governor of Assam has been 
instructed to launch a prosecution 
and initiate committal proceedings as 
a result of investigation and Ganpat 
Rai has been placed under suspension 
with effect from 7-3-1957
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Shri Dasappa: May I know whethei 

the new excise duty levied on papei 
will apply to hand-made paper or will 
it be exempted7

The Minister of Finance (Shri T. T 
Krishnamacharl): No, Sir Hand-made 
paper is exempt from duty.




